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Mr
Mr
Mr

2.

W;jjwmﬁﬁiBHwéf fﬁdia;rﬁhfgﬁéﬁﬂthe Secretary to the.
Govt. of India, Department of Telecommunication

CEMTRAL ADMINISTRATIVE TRIBUNAL
JAIPUR BENCH : JAIPUR

Date of Order : 15.04,2004

SR LT

Hanuman Pracsad Sharma £,/ LateShri Pamesh <Chandra
Sharma, aged about 52 years, r/o Reenqgus Distt.
Sikar at present working as  Senior Section
Supervisor, 0ffice of T.D.M., Rewari (Haryana).

e e e [T, e T T R e e e s ,. . . Appl icant .

e Vv ersaus

1. Unien of India, through Zecretary bEo Savernment
of India, Ministry of Commanicaticons, Department of
Telecommunicaticons, MNew Delhi.

. The Director General, Department
f Telecommunication, Government: of India, New

3. Chief Gensral Manaqger, Telecommunication,
Rajasthan Tircle, Jaipur.

4. Principal General Manager, Telecom District,
Jaipur. '

e Respdndents.

. Surendra Zingh Proxy counsel for

. M. 3. Gupta, counsel for the applicant.

. Vijay Singh, proxy coungel for .

. Phanwar Bagri counsel for the respondentes.

A No,110/2000.

—~

0. P. Agrawal 3/o Zhri Ranwari Lal by cast Agrawal
aged abkout 55 years, resident of A-12%, Malviya
Magar, Jaipur-17, presently working in the cffice
of the General Manager, Telecom Distt. Jaipur.

... Applicant.

versaus

sSanchar Bhawan, New Delhi.

-
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2. Chief General Manager, Telecom,
RajasthanCircle, Jaipur-8.
2. General Manager, Telecom Distt. Jaipur-10.

1

.+« Respondents.

Mr. P. N. Jatti counsel for the applicant.
Mr. H.C. Goyal counsel for the respondent HO.1tol.,
Mr. Surendra Singh Proxy counsel for

Mr. M. S. Gupta cocunsel for respondent HO.4.

OA NO.227/72000.

Sampat 'Ram Laddha, son of Shri Ram Pal Laddha,
aged 36 years, vresident of {marter NJ.17,
Telephene Colony, - Bapu Wagar, Philwara, S&enior
Telephone Operating Assistant (P), Bhilwara.

“... Applicant.

Vv er s uus

1. Uninn of India through the Secretary to the

Government of India, Department of Telecom, New

Delhi.

2. Chief General HManager Telecom, PRajasthan
Circle, Jaipur.

3. The Director (Examination), Departmeht ~of
Telecom, Dak Bhawan, HNew Delhi.

4. Assistant Directcr (Recruitment), Department of
Telecom, Rajasthan Circle, Jaipur. :

.o Respondents.

Mr. P. N. Jatti counsel for the applicant. A

. Mr. Vijay Singh proxy counsel for
- Mr. Bhanwar-Bagri ccunsel for the respondents.

OA Mo.5&82/2001.

Neor Ahamad S5/o0  Shri  Noor  Mchamad by cast
Mohomadan aged abdut 55 years, rvesident of H.
1M0.2, hkehind Akash wani Colony, Iota, presently
working as S.D.0O.T. Benli District, fawzimadheopur.

" «.. Applicant.
versus
l. Union of India through the Secretary to the

Govt. of India, Secretary to the Govt. of India,
Department of Telecom,3anchar Bhawan Hew Delhi.



o

2. "hairman Pharat fanchar Wigam Ltd. Sanchar

Bhawan, New Delhi.

3. Chief General Manager, Telecom, Rajasthan

Circle, Jaipur-8.
4. Telecom District Manager, Sawaimadhopur.

5. G.3. Gupta, S.D.E. Hindoli, 2/ D.E.T. PBoondi
(Raj.)

... Respondents,

Mr. P. N. Jatti counsel for the applicant.

Mr. B. M. Sandu counsel for respondent N0, 1 toa

None for respondent No.5.

OA Neo.275/2002,

Fanhaiya Lal PRaghela, S‘o Shri Frishna Lal
Baghela, aged 42 years, resident of BRajrajpura,
Bhilwara, ©Senior Telerhone Operating Assistant

- {P)y--G.M.T.D. Bhilwara. - - -

.». Applicant.

ver sus

1. Unicon of India through the Secretary to the

Government of India, Department of Telecom,
Ministry <f Communiation, New Delhi. '

2. Chief @General Manager, PB.Z.N.L. Rajasthan
Circle, Jaipur. '

3. The Director (ExaminatioM), P.2.,M.L. Dak
Bhawan, New Delhi.

4, Assistant Director (Recruitment), B.Z.N.L.,
Rajasthan Circle, Jaipur.

... Respondents.

Mr. Suneet PBhatlty proxy counsl for

_Mr. S. E. Jain counsel for the applicant. =
Mr. Tej Frakash Zharma counsel for respondents.

NA Mo, 418/2002,

Mcnl Thand 2~ 5hri Bhorri Lal by cast verma aged
about €1 yeas, resident «of 7141, Tikkiwalon FKa
Mohalla Sanganer, Jaipur, presently rvetired from

the co¢office of  the Frincipal General Manager
" Telecom District, Jaipur-10.

... Applicant.

verasauus

l.. Unicn of India, through the Secretary to the
Government of India, Department of Telecom sanchar




‘Bhawan, New Delhi.

2. Chief General Manager, Telecom, FRajasthan
Circle, Jaipur-8.

2. Principal General Manager, Telecom, Jaipur
District,Jaipur-10.

... Respondents.
Mr. P. N. Jatti counsel for the applicant.

Mr. Tej Frakash Sharma counsel for the
respondents.

OA No. 42572002,

N. P. fharma 8 'c fhri Atma Ram Ji Sharma, at
present working as Senior Telephcone BSupervisor

~{8taff Mo.2T-1-222¢). Office . of . Sub-Divisional
Officer, Telephones, Phulera, R,/o 39gi Wala Ki
Gali Sambharka Dist. Jaipur. o p

&€

... Applicant.

versus
l. Unien of India threough Secretary to Government
of India, Ministry «f Communicatic, Department

nf Telecommunications, New Delhi.

2. Chairman cum Managing Director, Bharat B3anchar
Migam Ltd., 20, Ashoka Recad, Hew Delhi.

3. The Principal General Manager, Telecom

" District, Jaipur (Pharat Sanchar HNigam Ltd.),

Jaipur.

4., The Divisional Engineer, Fhones (Admn.) Officyy
of . Prinrcipal GeneralManager, Telecom. District

 “Jéi§urf”TEharaE“Sanéhar*Nigém”iEdI)‘3aibur.

.+» Respondents.

Mr. Surendra Zingh proxy counsel for

Mr. M. S. Gupta counsel for the applicant.

Mr.- Tej Prakash Sharma counsel for the
respondents.

oA No. 426 /2002,

. M. 5Sharma 3/¢ Zhri Ral' Mukiund Ji Sharma sgince
retired as ZSenior Telephone Supervisor, (3taff
Ho.3T-1,081v) Office of Sub-Divisiconal Engineer,
FRE &6 (Ex.) JPF r./wVillage Lalchandpura P.O.
Niwaru via Jhotwara Distt. Jaipur.

o .-- Applicant.



9, ObA No.d27/2002,

_

~

e

v ersus

‘1. Union of India through Secretary ke Government
of India, Ministry of Communication, Department of
Telecommunications, New Delhi.

2. Chairman-cum-Managing Directar, Bharat 3anchar
Nigam Ltd., 20, Ashoka Reoad, New Delhi.

3. The Principal General Manaqger, Telecom
District, Jaipur (Phaat Zanchar Iligam Ltd.)
Jaipar.

4. Divisional Engineer Phones (Admn.) O/0 The
Principal General Manager, Teleccm, District
(Bharat Sanchar Nigam Ltd.) Jaipur.

... Rezspondents.

‘Mr. Surendra Singh proxy counsel for
‘Mr. Man Eingh Gupta counsel feor applicant.
Mr. Tej Prakash Sharma counsel for respondents.

Gokul rChand Gupta 2/o Late Shri Makhan LalGupta,
F/o Plok No.52, Gaupta Garden, Govind Hagar West-
II, Amer Road, Jaipur Zince retired as Sr. Section
Superviscr (0) O,/0 P.G.T.M.D., Jaipur.

... Applicant.

verasaias

l. Union of India through Zecretary to Government

'nf India, Ministry of Communicatic, Department of

Telecommunications, New Delhi.

2. Chairman-<-um-Managing Director, PRharat Sanchar
Migam Ltd., 20, Ashoka Road, New Delhi.

2. The Principal General Manager, Telecom

- District, Jaipur( PBharat Sanchar Higam Ltd.)

Jaipur. o ,
: P .U Respendents.
Mr. Zurendra Sfingh proxy counsel for
Mr. M. S. Gupta counsel for applicant.

Mr. Tej Prakash Sharma enters appzarance con behalf

of Mr. B. N. Sandn counsel for respondents.

‘

10, OA Na.183/2003.

R. 2. Verma &70 Fanamal Verma aged abcut 55 years, -

residant of B-57, FKrishi MWagar, Tarcon Ii [ut, Tonk
Road, Jaipur and working as Divisional Engineer
(Transmission), Office of Telecom  Distriet
Manager, Tonk (Raj.).

.., Applicant.

v ersus




1. Unicon of India through

11.

T abauat’

Govt .
Minist

2. Ch

the Secretary to the

of India, Department of Telecommunications,
ry ofCommunicaticons, Hew DPelhi. 110 OOl.

ief General Manager, TEC1

RajasthanCircle, Jaipur 202008,

3‘ v.

Sancha

scommanications,

K. Seth Asstt. Director (Tech.) 0/
the Zecretary, Deparkment of Tplecommunlﬁaflons,

r Bhawan, New D2lhi. 110 001,

... Respondents.

Mr. P. N. Jatti counsel for the applicant.
Mr. Neeraj Ratra cocunsel for the reszpondents.

OA No

L2001 72003,

l. Girdhari Lal Lhﬁuhan'u S0 hr

‘SDE Jh

whwara, ﬁ/o FGMTD, Jaipur.

BhuraDas, aged

47 gears, Bresstly posted ss Sr.TOA (F) at

Q

2. Tranhaiya Lal &7’o Shri Ram Dev Aged abont 47
presently posted as Sr. TA (F), AOTR (<)

TOA (P) O/n

years,
O.0 PGMTD Jaipur.

2. Teemaram &’0 5hri Hindu Ram,2g9ed ahout 417
years, presen:ly posted as 3r.

GMTD,Udaipur.

4. &hri B. L.Raigar, 3/o Udai Lal, aged abkout 24

years,
Jaipur

presently posted as Sr. TOA (P), O/c GMTD,

-

5. Ram MNaayan Fhatik &'o Z5hri Chhagan Lal, aged

aboni:
Deputy

l. Th

47 years presenktly posted as
G. M. (T.P.), Jaipur.

3r. TCA (FB) o0

e Applicantsg?

[ - yerUs us T

e Union of India through

Department of Telecommunication,

Zancha

2. Bh

2
e

"its Secretary
Govt. of India,

r RPhawan, %ansad Marg, llew Delhi.

arat Sanchar HNigam mited through its
Chairman-<cum-Managing Dlreutu ¢ Jaipur.

Cnief General Manager, - Rajasthan

Telecommunication Circle, Jaipur.

.. Respondents.

Mr. Vijay Zingh ccunsel for the applicants.
Mr. Meeraj Batra counsel for the respondents.



12, QA N, 26272003,

Hari Ram Gupta s/o Shri WMNanak Ram Gupta,
agded about 29 years, R,o E=-8, Madhuban
Colony, Tonk Boad, Jaipur.

... Applicant.

LD U R

versus

1. The Union of India through its
SecretaryDepartment ofTelecommunication, Gov:i. cof
India, Sanchar Phaan, fansad Marg, Wew Delhi.

Bharat Sanchar INIgam Limited  through its

2
i oo
Chairman-cum-Managing Director, Jaipur.

3. Chief General Manager, Rajasthan
- Telcommunicatinn Tircle, Jaipur.

... Respondents.

Mr. Vijay Singh rcounsel for ithe applicant.
Mr. Nezraj Batra counsel for the respondents.

. 12.0A Na. 28872003,
' i,.60kul chand Gupta, S&/0 Late £h. Makhan LalCupta,
oo R{0.Ploz _NO.52, Gupta..Garden,. Govind- Magar, West-
+..II, Amer Rnad, Jaipurfince, ra2tired as Er. ZEction
Supervigor (&) O/0 P.5.T.M.D., Jaipur.

... Applicant.

v er saus

. l. Tnion of India through Secrtary to Government
nf India, Ministry of Communications, Department
of Telecommunications, lew Delhi.

et

2. Chairman-cum-Managinjy Director, Bhara% Efanchar
Nigam Ltd.,20, Ashaka Road, lilew Delhi.

.3. The Principal General Manager, Telecomm.
District, Jaipur (Bharat £Zfanchar Nigam Ltd.);,
Jaipur. ‘

... Respondents.

S e e MpUBRPENAEA Singh counsel £oF £he applicaat.




- 14, OR-No, -47/2004., ..
ﬁ. D. Maheshwari agjed €0 vyears, &/o Late £h.
Gopinath Ji M¥Maheshwari R/o 41, Indra Coloay,
Banipark Jaipar 302001,
... Applicant.
v e -8 u s
1. Union of 1India throagh Secretary to fthe
Government of India, Ministry of
Telecommunication, Department of
Telecommunication, New Delhi.

2. Chairman cum Managing Director, B.EZ.N.L. New

Delhi.
3. Chief Gea2ral manager, Telecom (Raj) Circle,
Sardar Patel Marg, Jaipur.

ue1e1a1 manager, Telecom Deptt., M.I. Road.

P.
IPUE. e 0.

-

s
10"

£. Divisicnal Engineer Circle Telecom 3tore
Derot, Baria House, Jaiphur-6.

«». Responients.

Mr. Sarendra Singh proxy counael for
Mr. M. 3. Gupta counsel for the responients.

CORAM

Hon'ble Mr. J. K. Kaushik, Judicial Membher.
Hon'ble Mr. M. K. Misra, Administrative Memher.

: ORDER (ORAL) :

The applicants named ahove, have filed the@?
individual Original Applicalkicons under Section 19 =of
the Administrative Trikunals Act, 19835, All the
_applicants..have heen alksorbed. -in-R.S.N.L. and a
common questionbf jurisdiction of the Tribunal is
involved, thus théy are heingy dezcided by this <ommon

order.

2. We have heard the 1learned <counsel for the
parties in the afcresaid caszes and (have earnestly

considered the pleadings and recoirds of cases.

2. The applicanta in all these 0OAs have been
absorbed in B.S.H.L. with effect from 01.10.2000.
B.S.11.L. is a Government Company and no antification
under Section 14(2) of the A.T. Act 1285 has so far

been issu2d so as to vest this Trikunal with the

~

. e t——



jurigdiction to entertain grievances rélating,to the
service mnattersz of B.S.MN.L. employess. Our attention
wag drawn to Para 20 and I of the judgement dated
24,2,2004 passed by Full Bench of Trihunal at Jaipur

‘Bench in rase of Shri B. M. Zharma vs. Union of India

& Nre., OA MNo.d01/2002, in which one of us (Mr. J.K.
Kaushik,J.M.) wa3 a party to jiadgement. It has been
submitted that controvery stands se:tled and dces not

remaln res-inteqra. The czontents of aforesaid paras

‘are rnpruﬁuﬁel as Jﬂder :-

20. From the aforesaid, it is clear that even
if BSNL is a government company, necesarily
there has to be a notification issued unier
sub-ses~tinon (2) ta Section 14 before this
" Tribunal will have jurisdiction to d=2al with
~ th2se matters. This is mov1ous from the plain
reading of- the prwlslnnnf Zection 14 of the
Act. Sub-sacticn (3) to Saction 14 makes it

clear that this Tribunal shall have
jurisdiction, pow<ers and authoritzin relation
to recruitment and matters concerning

recruitment of all emplnyene apprinted to any
service oc ponst in connection with the affairs
nf the local or ather anthorities on and from
the date specified in the nxtification issued
under sub-section (2), whicih we have repraoduced
above. When notification under Sub-saction (2)
is issued, such 1local or other authorities
“would b2 amenable to the jurisdicticn of this
Tribunal. Adm1rted1y till dat e, o such
notification has been issaed and in the face of
the aforesaid, it must be held thai this
Tribunal does not have jurisdiction to
entertain the applications pertaining to the
applicants who are abscrbed o©a the permanent
strength of the BSNL.

22, PResnltantly, we answer the conktroversy, as
already referred o above, holding that in
cases in which the employees had been absorbed
permaneatly with the  BSNL, the Central
Administrative Tribunal has no jurisdiction io
adjudicate upon their service matters till a
notification under sub-section (Z) to Section
14 is issu2d."

4. The mere perusal of aforesaid finding of Full
Bench in B. N. sharma's case supra, leads us to an

1ne<rapable conzlusion  that the Tribupal dJdoes not

have .any 1ur1QG1ﬂt1nn in respect of th2 service
matter of applicants in these MNAg. Thus the samne

cannot be entertained on merits.
i




5. In the premises, we held that kthe ariginal
Applications No. 20 2000, 11072000, 23772000,
82 00, 27572002, J17/2002, Jd2sS2002, di6,72002,

427 72002, 128 72003, 01720023, ITEZSL003,  2ES,72003 &
47 72004 cannot be entertained hy this Tribunal for
want of jurisdiction and the same stand dismissed
aczordingly. It is scafcely nezassary to ﬁmﬂvﬁoﬁ
that this crder shall not preclude the applicants ta
approach the appropriate forum for redressal of their

greivancas, as may be available to thewm. Mo costs.

Hh. .. In case any.specific written ra2quest is made on
Hehalf of any applicant(s), Lhe Regisetiy shall return

the original copy of paper bock  alongwith 173

.o

annaxnrzs to them in accocrdance with rules. g

4 - , . . )
(M.E. MISRA) (J.E . FAUSHIE) =
MEMBER (A) ' MEMBER (J)

1



